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[Sbri D. R. Chavan]

17 dated the 22nd July, 1968,
relating to the Union territory
of Delha,

Papers Laid

A{8) Order No. 13A publishegq
Notification No. 5. O. 512 in
Gazette of India dated the
6th February, 1967, making
certain corrections in the Deli-
mitation Commission’s Order
No. 13 dated the 23r4 Novem-
ber, 1866, relating to the State
of Punjab

[Placed in the Library. See No.
‘LT-195/87].

NOTIFICATIONS UNDER THE ANDAMAN
Axp NicoBAr Isranps Moror VrmicLEs
Rures, ANNUAL AccounTts or MADras
Porr TrusT AND AmNuaL Reporr oF
HinousTAN SHreyarp Lamirep

The Minister of Transport and Ship-
ping (Dr. V. K R V. Bao): I beg to
lay on the Table—

[1) A copy each of the following
Notifications making certain
amendments to the Andaman
and Nicobar Islands Motor
Vehicles Rules, 1839, wunder
sub-section (3) of section 133
of the Motor Vehicles Act,
1939. —

(1) Notification No. 158/86/F.
No. 68-332/66-Pub. publish-
ed in Andaman and Nicobar
Gazette dated the 5th De-
cember, 1966.

(li) Notification No. 168/66/F.
No. ﬂ-!ll}“—?ub. publish-
ed in Apdaman ang Nicobar
Gazette dated the 27th De-
cember, 1866,
{Placed in the Library. See No.
LT-196/67.}

(2) A copy of the Annual Ac-
counts of the Madras Port
Trust for the year 1965-66 and
the Audit Report thereon
undeyr sub-gection (2) of sec-
tion 108 of the Major FPort
Trusts Act, 18f3 [P'ored in
the Librory. See No. LT-197/
€1.]
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(3) A copy of the Annua] Beport
of the Hindustan Shipyard
Limited for the year 1985-88,
along with the Audited Ac-
counts and the comments of
the Comptrolior and’ Auditor
General thereon, under sub-
section (1) of gection 619A of
the Companies Act 1938.
[Placed in the Library. See
No. LT-199/67].

NOTIFICATIONS UNDER THE ESSENTIAL
Commopitizs Act

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Ceoperation (Shri
D. Ering): Sir, on behalf of Shri
Shinde, I beg to lay on the Table—

(1) A copy of the Report of the
Indian Central Spiceg and
Cashewnut Committee, for the
period 1st April, 19656 to 30th
September, 1868 (Hindi ver-
sion). (Placed mn the Library.
See No. LT-198/87].

(2) A copy each of the following
Notifications under sub-section
(6) of section 3 of the Essen-
tial Commodities Act, 1955.—

{i) The Sugarcane (Contraol)
Amendment Order, 19687,
publisheq in Notification
No. G.S.R. 85 in Gazette O
india dated the 5th Janu-
ary, 1887.

(ii) G.S5.R, 153 publisheg in
Gazette of India dated the
1st February, 1967, regard-
ing ex-factory price of
sugar.

(iii) G.S. R, 3881 published in
Gazette of India dated the
16th March, 1967, regard-
ing ex-factory price of
sugar,

[Placed in the Librgry. Sse No.
LT-200/87].
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{(3) A copy of Notification No.

G. 8. R 186 published in
Gazetie of India dateq the
1ith February, 1967, issued
under gpection § of the Easen-
tial Commodities Act, 1855

[Placed in the Library. See No.
LT-201/67].

Onpzzs or Tux Euectron Comnissmv

Shri D. R. Chavan: I beg to lay on
the Table—

(1) A copy of the Order of the

Delimitation Commission pub-
lished in Notification No. S. O.
3513 in Gazette of India dated
the 16th November, 1986, in
respect of the delimitation of
Parliamentary Constituencies
in the State of Jammu and
Kashmir. [Placed in the Lib-
rary. See No. LT-202/67.]

(2) A copy each of the following

Orders of the Election Com-
mission, under gub-section (2)
of section 11 of the Delimita-
tion Commission Act, 1962: —

(i) Order No. 16A published in
Notification No. 8. O. 1780
in Gazette of India dated
the 10th June, 1966, making
certain correction ia the
Delimitation Commission’s
Order No, 18 dated the 9th
February, 1088, relating to
the State of West Bengal.

{ii) Order No. 16B published in
Notification No. 8. O. 1849
in Gazette of India dated the
20th June, 1868, making
certain correction in  the
Delimitation Commission’s
Order No. 168 dated the Sth

., 1986, relating to
the State of West Bengal.

{iil) Order No. 9A published in
Notifiestion No. 8. O, 2003
in Gazette of India dated
the Bth July, 1988, making
certain corrections in  the
Delimitetion Commission’s
Order No. § dated the 16th
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(iv)

(v)

(vi)

(vii)

(Ix)
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September, 1965, relating to
the Btate of Madras.

Order No. 16C published in
Notification No. S. 0. 2223
in Gezette of India dated
the 22nd July, 1966, making
certain corrections in the
Delimitation Commission's
Order No. 16 dated the 9th
February, 1986, relating to
the State of West Bengal.

Order No. 16D published in
Notification No. S. O. 2838 in
Gazette of India dated the
ist October, 1966, making
certain corrections in the
Delimitation Commission’s
Order No. 16 dated the #th
February, 1986, relating to
the State of West Bengal.

Order No. 9B published in
Notification No. 8. O. 2045
in Gazette of India dated the
3rd October, 1966, making
certain corrections in the
Delimitation CTommission’s
Order No. 9 dated the 18th
September, 1865, relating
to the State of Madras,

Order No. 8A published in
Notification No. 8. 0. 3021 in
Gazette of India dated the
Tth October, 1986, making
certain corrections in the
Delimitation Commission’s
Order No. 8 dated the 18th
July, 1964, relating to the
State of Madhys Pradesh.

Order No. 12A published in
Notification No. 8. O. 3162 in
Gazette of India dated the

16th September, 1585 relat-
ing to the State of Orlasa.

Order No. 8C published in
Notification No. 8, O. 3678 In
Gazette of India dated the
8th December, 1068, making
certain corrections in  the



